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ORAL JUDGEMENT o Dated: 23,11.1993
(PER: M.S.Deshpande, Vice Chairman)

The applicant who is a Chowkidar employed with
Telecommunication Department pressed for being paid
overtime wages for the extra four hours duty performed
by him in excess of eight ﬁours WeBoef o 184641983 under

the instructions issued by the Telecom Department,

g: 2 The applicant is emﬁloyed as a Choukidar and has
been given 12 hours duty a£ the Re-peater Station of the
Department of Telecommunication at Pachora. According to

ﬁ him, under the instructions issued by the Government on
18 4641983, he should have been placed in Category(@?ﬁ)

which is as follousi~

"In certain stores/cable dumps, Choukidars
who are required to go round constantly to keep
proper vigil on stores on custody may be allotted
8 hours of duty taking into account the physical
strain involved. In cases where Choukidars employed
on dual duties of looking after stores/office and
the dumps in the vicinity may be given 8 hours of duty,'
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Item (i) refers to ¢

"Chowkidars employed to keep a general

watch over buildings at night which are locked

and secured may be given 12 hours only as no

strain would be involved,"
It is apparent from clauses (ii) and (iii) of the Circular
that a distinction has been made im the categories of
Choukidars, who all belonged to non-test category, depending
on mental and physical strain that would be involved and

the assistance they may be required to render in taking out

and checking the stores,

3. According to the aﬁplicant he has to perform several
duties including aésuerihg telephone calls, looking after
the stores which) is dumped in the open space and keep an
over night vigil on the building, and that at places like
Thane and Calcutta, the éuty hours of the Choukidar are
restricted to 8 hours oniy though they perform similar
é@qctions. The respondents have denied this position by
their uritten statement ﬁhile the applicant has reiterated
what he has stated in thé application in the rejoinder that
has been fileds The applicant has also filed an affidavit
on 64,1993 setting out the duties he has to perform and
the averments in the affidavit have been denied by the

respondents’

4, We find that there is no adequate material for
comparing the jobs uhich have been performed at Thane

and Calcutta which are big cities and therefore may have

a heavier workload, uheréasbpachora is a small Taluka place
where the work might be less and may not involve as much
physical strain as in the big cities. The exact duties
which have been performed by the Chowkidars at Thane and
Calcutta have not been placed before us by the applicant

for enabling us to ascertain whether his case is similar
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to the Choukidars appointed at those places. With
regard to the submission that when a reliever is to

be appointed for the applicant, the reliever is given

8 hours duty, the resgondgnts have pointed out that the

reliever is only a casualjlabourer who is employed only
for a short-while, while the applicant belongs to a
category of permanent employees and that his hours of

duty cannot be compared to those of casual labourer’y

Since no material is placed before us to show that the

work which hés been carried out by the applicant involves
such physical and mental étrain within the purvieu of
Circular datedv1856.1993 thch would require the department
to reduce his hours of work to B hours because ﬁpr the
physical and mental strain involved., e find that the

relief claimed by the applicant cannot be granted to him,

S5e We see no merit in the application. It is dismissed,
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(M.Y.PRIGLKAR) 3 (M. 5 .DESHPANDE )

MEMBER (A) ‘ VICE CHAIRMAN
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